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CENTRAL ADWINISTRATIVE TRIBUNAL &~ -
- BANGALORE EENCH L

Second Floor, :
Commercial'Complex

Indiranagar, o
BANGALCRE~ 560»038.

Dated: 12 JAN 1995

Miscellaneous  APFLICATION NO:_2/95 in OA.NO.251 of 1994.

APPLICANTS:~ $ri.N.C.Ashok, .
v/s.

RESPENDENTS?-1)y.$e¢retary,D/o.Revenue,New'delhi and others.,

Te

l, - Sri.H.S.Ananthapadmanabha, Advocate,No.108 ,NHCS Layout,

Third Stage,Fourth Block,Basaveshwaranagar,Bangalore-79.

.2 The Deputy Secretary,Depaftment of Revenue,M/o.Finanace,
North Block,New Delhi~110 001, : '

3. . The Collector,Central Excise,Post Bag No.5400,
Queens Road,Bangalore-560001.,

4. The Addl/Deputy Collector(P&V),Custome & Central Excise,
' Queens Road, Pokt Bag No.5400,Bangalore-560001.

5 Sri.M.S.Padmafajaiah,Senioi Central Government Standing
Co@nsel,High Court Building,Bangalore-560001,

Subject:- i epi
qect. 0rward1ngwnf~cqple§“of'the Orders passed by the

-F
Central Administrative Irlbunal,Bangalar-;

mentioned sPplication(s) on 04-01-1995,

JUDICIAL BRANCHES,
. gm* ‘ |
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Date | ' Office Notes ' | ' Orders of Tribunal

)
PKS VC/TVR MA
4th January, 1994

j Orders on M.A. No.2/95:
Heard both sides.

In the circumstances
r&\. mentioned in the M.A. we
accede to the request of
the applicanf_s for extension
- of time and grant further
time to make the representa-
/&_' tion. We extend time upto‘
and till the end of February,-
1995. |

Iet a copy of this order

i , ‘ be sSent to the respondents
¢ . ' _ : ‘

for information.
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Central Administrative Trlbvun_llv
| - Bangalore Bongh

l. Bangalore
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| GENTRAL ADMINISTRAT IVE TRIBUNAL
o - BANGALORE BENCH

Second Floor, .
Commercial Complex,
Indiranagar,

BANGALORE~ 560 838.

Dated: 1505'_(, 1994

APPLICATION NO: 251 of 1994.

APPLICANTS :~ $ri.N.C.Ashok, .
V/s, |

RES PONDENTS :~ The Dy.Secretary,Deptt.of Revenue,

M/o.Finance,NDelhi and two Others.
Te

l. Sri.H.S.Ananthapadmanabha,Advocate,
No.108,NHRCS Layout,Third Stage,
Fourth Block,Basavewsaranagar,
Bangalore-560 079.

2. The Collector,Central Excise,
Post Box No.5400,Queen's Road,
Bangalore-560 001.

3. Sri.M.S.Padmarajaiah,
Sr.C.G.S.C.High Court Eldg,
Bangalore-560 001.

-

Subject;~~~Forwarding nf -cepies of the Order~

Central Administrative Tribunal,Ba

Passed by the
ngalsarae,

Please find enclesed herewith j copy of thae® CRDER/

STAY ORDER/INTERIM CRDER/ passed by this Tribunal in the..above’
mentioned application(s) on 24-11-1994,

DEPUPY REGISTRAR
JUDICIAL BRANCHES,

Ay |
c;V:; \?"\%J (2)\31,/ IPU{



" a copy of this order.

'fr.tv)mr"para"Q of thé objection statement filed on behalf of the

respoh;den‘ts. If Government hay% already undertaken a review
of the applicant's case on the basis of his representation,

we think it appropriate.to direct respondent-2 to dispose of

“the said representation (Annexure-A8) in accordance with - Iéw*ﬁ_ e

within a period of three months from the date of receipt of
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- . ) : THRUSDAY THIS THE ZLTH DAY OF NOVtMBER 1994

" pir.Justice P.K.Shyémsundar, o Vicé7Chairman5
' Wr.T.V.Ramanan, . Member (A}
f, RS o : N.C.Ashok,

S/o M.A.Nepomucene, .
Inspector, Central Excise,
Headquarters Office, Queen s Road

P.B.Neo.5400,
bangalore-560 001.- .. Applicant.
- {By Advocate Snr1 H.S.Ananthapadmanabha) - :
é* ' » , . V.
- : Dgﬁuty Secretary, TRy Sei ey,

Government of India,..
e *;:ﬁuwzzfﬁlnlstry of" Flnance, _
' Department of Revenue, -
Ad-IIA, North Block,
~ New Delhi-110 0O01.

2. Qollector,

“ Central Excise,
Queen's Road, P.B.No.5400, ) -
Bangalore-560001. S

3. Additional/Deputy Collector (P & V)
Customs & Central Excise,

, . Queen's Road, P.B.No.5400,

! pangalore-560-001.- ’ . .. Respondents.

b

(By Standing Counsel Shri ti.S.Padmar jaian)

ORDER

Justice P.K.Shyamsundar,Vice—Chairman;;ﬁ_,;:_ L

¢ Counsel for the respondents. Tne applicant demands for restﬁra—
tion of his seniority accbrding to tﬁe judgment of tne Supreme
Court in.the DIRECT RECRUIT C;ASS II ESGINEERIHG OFFICERS ASSO-
‘CIATIOAl_v. LOTATE OF niadARASHTRA [1990 (13) ATC 348]. We are
told by tne learned Standihg rCounsel that the said claiam is

presently under consideration and in fact so wucn can ve gathered




